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14 /1B, Ezra Street (8th floorn),
Calcutta-700001.

2.  Export Inspection Agency-Madras,
123, Mount Road,
Madras-600006.

3.  Export Inspection Agency—Bombay,
Aman Chambers, (4th floor),
113, M. Karve Road,
Bombay-400004.

4. Export Inypection Agency—Cochin,
Manohar Buildings,
Mahatama Gandhi Road,
Frnahulam,
Cochin-682011,

5. Fxport Inspection Agency—Dethi,
Municipal Market Building,
3, Saraswati Marg, Karol Bagh,
New Delhi-110005.

Explanation.—In this notification ‘{oilet soaps’ means opuque
or {ransparcnt toilet soaps, thoroughly saponified, milled or
un-milled soup or homogenized soup, white or coloured or
transparenl, perfumed and compreswed in the form of firm
smooth cakes, and thall possess pood cleaning and lathering
properties. In addilion lo perfume and moisture and volatile
matter, toilet soups muy contajn only colouring matter, pre-
servatives, medicaments, superfutling agents and such addi-
tional substances as are declared on the label. The transparent
toilet soap may con‘ain sugar and glycerol. However, all the
foregoing materinls shall be non-injurious in use with soap.
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5.0, 1018 —Whercas the Centrul Governmen., in exercise
of the powers conferred by section 8 of the Export (Quality
Control and Tnspection) Act, 1963 (22 of 1963), published
a proposal to recognise the Indian Standards Ins!itution Certi-
fication Mark in relulion to toilct soaps as required by sub-
rule (2) of rule 11 of the Export (Quality Coutrof and Ins-
peclion) Rules, 1964 in the ‘Gazette of India, Part-1I, Section
3, Suob-weciion (ii) dated the 10th March, 1979, under the
order of the Government of India in the Ministry of Com-
merce $.0. No 868, dated the 10th March, 1979.

And whereag objections and suggestions were invited till
the 24th April, 1979, from all persops likely to be uffected
therehy ;

And whereas the copies of the said Gaze:le were made
available to the public on the 13th March, 1979 ;

And whereas the objections and supggestions reccived from
the public on the said draft have been considered by the
Central Government.

Now, therefore, in exercise of the powers conferred by
section 8 of the Export (Quality Control and Inspection)
Act, 1963 (22 of 1963) the Central Government hereby re-
cognises the Indian Standards Institution Certification Mark
in relation to toilet soapy for the purpose of denoting that
where (he cartons or packnges of (oilet soaps are aflixed
or applied with such mark, they shall be deemed to be in
conformity with the standard spccificalions applicable thereto
under clause (3) of section 6 of the said Act.

FExplanation.—In this notification  “toilet soapy” mcans
opaquue or transparent toilet soaps, thoroughly saponified
milled or un-milled soap or homogenized soap, while or
coloured or transparent, perfumecd that compiessed in the
form of firm smooth cakes, and shall posscss good cleaning
and lathering properties. In addition to perfume and moisture
and volatile matter, toilet soaps may contain only colouring
matter, preservations, medicaments, superfalting  agents and
such additional substances as are declared on the label. The
transparent  toilet soap may conliin sugar  and glycerol
However, all the forcgoing matcrials shall be non-injurious
in use with soap.
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8.0 1019.—In exercise of the powers conferred by section
17 of the Export (Quality Control and Inspection) Act, 1963
(22 of 1963), the Central Government hereby makes the follow-
ing rules to amecnd the Export Inspection Agency, Lmployees
(Classification, Control and Appeal) Rules, 1978, namely :—

1. (1) These rules may be called the kxpoit Inspection
Agency bmployees (Classification, Contiol and Appeal) Amend-
ment, Rules, 1980.

(2) They shall come into force on the datc of their
publication in the Official Gazettc,

2. In the Export Inspection Agency Employees (Classifl-
cation, Control and Appeal) Rules, 1978, in rule 2—

(1) for clause (b) the following clause shall be substituted
namely ;:~—

‘(b) “Apency” wmeans the Export Inspection Agency
established by the Central Government under sub-
section (1) of scction 7 of the Export (Quality Con-
ol and Inspection) Act, 1963."

(2) after cluvse (m), the following clause shall be inserted,
namely ;—

‘(mm) “public servant” meuns a Governmcnt servant o1
an employee of the Council/Agency.

3. In the said rules, in rule 11, sub-rule (8) shall be Tc-
numbered as clause (u) of that sub-rule and after the clouse
a5 so renumbered, the following clause shall be inserted,
namely :—

“(b) The Agency employce may also take the assistunce
of a retired Government servant or & retired Agency
employee o1 a retired Council employee to present
the case on his behalf, subject to such conditions oy
may be specified by the Council from time to time
by general or special oider in this behalf”
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§5.0. 1020.—In cxcieise of the powers conferred by section
17 of the Export (Quality Control and Inspection) Act, 1963
(22 of 1963), the Central Goveinment hereby makes the
following rules to amend the Export lnspection Council Emp-

loyees (Classification, Control and Appeal) Rules, 1978,
namely :—

‘1. (_l) These rules muay be called the Lxport Inspection
Council Employecs  (Classification, Control and Appeal)
Amendment Rules, 1980,

(2) They shall come into force on the date of their
publication in the Official Gazelle,
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2. In the Export Inspection Council Employees (Classili-
cation, Control and Appeal), Rules, 1978 (hereinalter re-
ferred to as the said rules), in rule 2, after clavse (j) the
following clause shall be insected namely :—

‘(jj) “public servant” mcans a Government servant or
a Council employee or an employee working under
the administrative  und technical  control of the
Coungcil;’

3. In rule 11 of the said rules :—

(1) in sub-rule (2), for the words “un authority”, the
words “a public servant” shall be substituted;

(2) in clause (¢c) of sub-rule (5), for the words “u
Council employce working under the administrutive
and technical conlrol of the Council” thc words “a
public servant” shall be substituted;

(3) (i) sub-rule (8) shall be renumbercd as cluuse (a)
of that sub-rule and in clause (a) as 0 re-num-
bered for the words “'any other Council employce
or any cmployee working under the administrative
and technical control of the Council”, the words
“any public servant” shall be substitutced.

(it) after clause (a) of sub-rule (8), as so re-numbared
the following clause shall be inserted, namely :—

“(b) The Council employee may also take the assistance
of a retired Qovernment servant or a retired Coun-
cil employee or a retired employee who worked
under the administrative and technical control ol
the Council to present the casc on his bchalf, sub-
ject to such conditions as may be specified by the
Council from time to time by general or special
order in this behal{".

4, In rule 24 of tho suid rules, in sub-rule 2 (i) in pro-
viso (1), for the portion commencing with the words “on a
consideration of the proceedings of such inquiry” and ending
with the words “make such orders as il may deem [it”, the
following shall be substituted, namely —

“on a consideration of the proceedings of such inquiry,
make such orders as it may Jdeem fit”;

(ii) in proviso (ii), for the portion commencing with
the words “the appellate authority shall” and end-
img with the words “muke such orders us it may
deem fit", the following shall be substituted,
namely —

“the appellate authority shall make such orders as
it may deem fit”,

5. In rule 26 of the said rules, the praviso (1), the fol-
lowing shall be omitted, namely :—-

“and after giving the person concerned an opportunity
of muaking any representation which he muay wish
to make against such penalty.”
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§5.0. 10217 —Whcreas the Central Government, in exercise
of the powers conferred by section 8 of the Export (Quality
Control and Tnspection) Act, 1963 (22 of 1963) published
a proposal to recognisc the Indian Standards Institution Cer-
tification Murk in relation to synthetic Jdetergents as required
by sub-rule (2) of rule 11 of the Export (Qualbty Conirol
und Inspection) Rules, 1964 in the Guazetic of India, Part-TI
Section 3 Sub-section (ii), dated the 10th March, 1979, under
the Order of the Government of India in the Ministry of
Commerce No. 8. Q. 87, Jdated the 10th March, 1979.

And whereas objections and suggestions were invited (il
the 24th April, 1979 from all likely to be affected thereby.

And whereas the copies of the said Guazetle were made
available (o the public on the 10th March, 1979;

And whereas the objections and suggestions reecived from
the public on the said draft have been considered by the
Central Government.

Now, therefore, in exercise of the powers confeired by
section 8 of the Fxport (Qualily Control and Inspection)
Act, 1963 (22 of 1963), the Central Government hereby re-
copnises the Indinn Standards Inmstitution Certificution Mark
in relation to synthetic detergents for the purposc of denot-
ing that where the cartons or {;uckuues of synthetic dcter-
gents are uflixed or applicd wit such mark, they shall be
Jeemed to be In conformity with the Standard specifications
applicable thercto under clause (3) of section 6 of the said
Act.

Fxplanation -Tn this  potification  “synthetic delergents”
means anionic nonsoapy detergents of the alkyl aryl type
used for houschold and industrial — purposes, The aclive
ingredient shall be sodium salt of alkyl aryl sulphonic acid.
The formulation may contain one or more of the bui'ders
of additives keeping in view of the free flowing powder,
puste, liquid ar tublets and shall not give any unpleasant
vdouar.
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